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may be considered after the no-confi-
dence metion which may be taken
first. .

MR. SPEAKER: As I have already
told you this is strictly in accordance
with the Directions. But if you want
me to take up the no-confidence
motion first then I will not take up
the Adjournment Motions now; they
will be held over till I come to the
item of no-confidence motion. 1 think
this is what you want,

Now papers to be laid on the Table.

SHRI G. VISWANATHAN (Wandi-
wash): What about the Adjournment
Motion on Kachhathivu?

MR. SPEAKER: 1 have already
said that the Adjournment Motions
will be held over till the no-confi-
dence motion is taken up. Please
sit down.

Papers to be laid on the Table,

12.10 hrs,

PAPERS LAID ON THE TABLE

ORDINANCE UNDER ARTICLE 123(2) (a)
oF THE CONSTITUTION

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): I beg to lay on the
Tabla a copy each of the following
Ordinances (Hindi and English ver-
sions) issued by the President under
provisions of article 123(2) (a) of the
Constitution: —

(1) The Essential Commeodities
(Amendment) Ordinance, 1974
(No. 2 of 1974) promulgated
by the President on the 22nd
June, 1974.

(2) The Press Council (Amend-
ment) Ordinance, 1974 (No. 3
of 1974) promulgated by the
President on the 2B8th June,
1974.
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(3) The Indian Iron and Steel
Company (Taking Over of.
Management) Amendment.
Ordinance, 1974 (No. 4 of
1874) promulgated by the
President on the 28th June,
1974.

(4) The Alcock Ashdown Com-—
pany Limited (Acquisition of
Undertakings) Amendment”
Ordinance, 1974 (No. 5 of
1974) promulgated by the-
President on the 28th June,
1974,

(5) The Industries (Development
and Regulation) Amendment
Ordinance, 1874 (No. 6 of"
1874) promulgated by the-
President on the 28th June,
1974,

(8) The Companies
Restrictions on Dividends)y
Ordinance, 1974 (No. 7 of
1974) promulgated by the Pre-
sident on the 6th July, 1974.

(7) The Additional Emoluments
(Compulsory Deposit) Ordii-
nance, 1974 (No. 8 of 1974)
promulgated by the Presi-
dent on the 6th July 1974.

(8) The Companies (Temporary
Restrictions on  Dividends)
Amendment Ordinance, 1974
(No. 9 of 1974) promulgated
by the President on the 15th
July, 1974.

(9) The Compulsory
Scheme (Income-tax Payers)-
Ordinance. 1974 (No. 10 of
1974) promulgated by the Pre-
sident on the 17th July, 1974.
[Placed in Library. See No
LT-7066/74].

SHRI INDRAJIT GUPTA (Ali-
pore): I thank you for the permi-
ssion you have given me 1tp register
our emphatic protest against the lay-
ing of these Ordinances. Ip particular,
I refer to those which had been con-
tained in item 4(6), (7), (8) and (9).
For the time being, I am not going
into the contents and merits of these:
ordinances although we are categori—

(Temporary

Deposit
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«cally opposed to all of them which we
“will discuss later om -when the occa-
siop arises and when these ordinances
.are taken up.

But the point | am raising at this
stage is that these ordinances have
been promulgated on the wery eve of
the Parliament session. You will re-
call that sometime in 1971—I think it
was in November 197l—ang subse-
quently again, in November 1973, you.
Sir, yourself from that Chair, hac
-occasion to observe that you did not
approve of or rather you disapproved
0f the Government resorting tqo this
practice of promulgating ordinanceg on
the eve of a Parliament session, when
<only a few days were remaining for
“the Parliament to re-assemble, You
had an occasien to do it once in 1§71
and again in 1973 made a reference to
your earlier observations of 1971 and
.¥ou reprimanded the Government for
this practice which was tecoming a
habit with them.

SHRI PILOO MODY (Godhra), Do
You remember that, Sir?

SHRI INDRAJIT GUPTA: It seems
that your cbservations and your re-
primands have just gone over their
“head, Thiz time they have behave:l
in an absolutely brazer mannce. In
one case you will find that the Com-
pulsory Deposit Scheme (Income-tax
Payers) Ordinance, 1974 (No. 10 of
1974) was promulgated only 4 davs
before the Parliament was to assem-
ble. In the case of the other ordi-
nances also, the earliest one is of
6th July.

Now, I zan see that there are occa-
-sions—I1 am not guestioning the power
or the authority constitutional power
-or the authori-y of the Government to
promulgate ordinances, that is there in
the Constitution—when it becomes
necessary perhaps to take such an
action on some particular issue without
any nrior notice and where surprise is
the very essence of the success of that
-ordinance. For example. any delay
“would mean that some essential com-
modities are cornered in the market
aand some shares are cornered in
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which case the Government may have
to promulgate ordimnees ‘in the inter-
u-ion period.

Here, I would point out to you that
in particular, for example, the whole
purpose of this Companies (Temporary
Bestrictions on Dividends) Ordinance,
although the whole thing is an eye-
wash, in my opinion, it has no effect
apd it is not having.any effect already
whatsoever, already. statistics have
been published to show that sut of
3,000 odd medium and large scale comn-
panies, there are only 200 companies
out of 3,000, which deelare dividends
above 12%. At the most. it will affect
those people. But, apart from that,
the whole purpose of this ordinance
has been nullified by the fact that
there was a leakage. Now, it is known
that a probe: has been ordered into
that. The information leaked out and
whoever has to do the cornering of
the shares. has done that already,

But, apart from that, of the other
twe ordinances one is a direct attack
on the salary and wage-earners of this
country. that ¥s. the workers middle-
‘¢lass employees. both of Government
and the privata sector alike who
are in any case suffering to-day undsr
this terrible pressure of inflation and
price rise to an extent where their real
wages are going downm day after dav
and this ordinance is aimed directly
against them,

Then, there is this Compulsrry
Deposit Scheme (Income-tax Payers)
Ordinance of 1974 What was there
which prevented the Government from
waiting just a few days for Parliament
to assemble and then, if they wanted,
to come forward with a Bill for dis-
cussion in the House? I cannot under-
stand this thing at all; nothing would
have happened if they had waited for
a few days more. The whole thing
shows guilty conscience behind the
whole thing. 18 million wage earners
and salary-earners are not running
away. They have not got black money.
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You arg geing to-fofce them to deposit
a part of their legal wages and
salaries. This is white money, this is
not black money. It is accountable
money. What would have happened,
would Heavens have fallen, if you had
brought it after Parliament reassem-
bled? The same thing with regard to
deposits of the income-tax payers.
You are not doing it for the non-
income-tax payers. That is where the
real trouble lies. Thousands of crores
of black money are being utilised and
this situation creates this monster of
inflation. No steps have been taken
to control the prices. But you have
taken these steps in respect of those
who have got white money, Yo, have
brought forward these ordinances deli-
berately violating—I would say, creat-
ing a serious affront—to the wvery
dignity and the prestige and the power
of Parliament.

Sir, I am not going into the details
at this stage; we will discuss these
things in detail when the Bill comes
up for discussion in the House. But
sir. I would just like to remine you
and seek your protection on this issue.
You yourself are on record not once
Hut twice in which you have very
clearly censured the Government,
reprimanded the Government for this
dangerous practice. Do they want to
rule by ordinances or do they want to
rule through Parliament? That is
what I want to know. This is an
affront and insult to the right and
authority of Parliament. They have
set about it in such an unfortunate
haste that they have to resort to issue
of another ordinance in order to
amend the earlier one, I mean, the
dividend ordinance. There was a
hallaballoo in the country and doubts
were expressed whether profits are to
be after tax or before tax and they
brought forward another amendment
on the 15th, one week ago, amending
that previous ordinance. They wani-
ed to present the House with a fait
accompli: I do not know whether the
Council of Ministers was alsg pre-
sented with a fait accompli, There are
very powerful secretariat bureaucra-
tic experts, Planning Commission
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experts, monetary experts and so gn
Form the utterances and facial appear-
ance of some of the Ministers, they
seem to be quite ignorant and inno-
cent of these things They only
rubber-stamp these things, Is Parli-
ament alsp expected to do that?
This is an affront to the sovereigniy
of this Parliament.

I would request vou, in view of your
past utterances, to express yourself
firmly and strongly against the way
these ordinances have been promul-
gated and the way they have heen
brought in just a few days before Par-
liament is to meet, which is com-
pletely derogatory to the dignity and
authority of Parliament.

W WERA. Ug TEAT WAL A
X4 qEA & A9 F @Y faT 1@ aw w2
9% &1 # Wy oy @y & 5w
WEATAWT & T WA FT 70 FT AAT
suar w¢ foar g frewag wfmam
HTHIT F1 wfg+F1T § gearde Jrd 76
w1 afFT gl Awaa Faw e
& wedf & 7FY =7, afear £ AT
arr\ﬂmf‘wrwmﬂfgqu#qﬂw
dreaa § TOOUEl &1 W A g,
gudra fasstnT &7 91 § aFem 20
22 IATE HT §9F 1 T5% g4 o @I 4¥
AT 17 41§ F1 werRw Al fFwar
T | W 4 LT HIE EF W AT R
|Y WTHATA £ F AT Ig g7 TAAAT g
g1 g ATAAT AT wwity o AATFT
ol WEAeT ¥ 49 § I5 W18 | T T WHAT
TEHET AT IS AT AGE ST T A =
T fa 0 g F srearaw oL g fEg
A Fifge | FfeT TEges & fav GgE-
ST ¥ 5T I T | 6T AT T I AT
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& 7 § | wEg o g e W
e

WY & A g ATA=T & 47 IS
22 T4, 1971 %1 WX feT 13 T,
19738 1AM A weli ¥ w31, F
WY ® WeEi ® IZA S QE

“] do not approve of an Ordi-

nance just at the time when the
House is about to meet.”

LLER LR AR

“Ordinances by themselves are
not very welcome, specially so when
the date is wvery clear. It is not
only clear but it is also near. In
such cases, unless there are very
very special reasons, Ordinances
should be avoided.”

v T S weAew ) feg T § 7
WA & gam & fE 7w mies o
93 g &g & fawe g1 vdT & | T weqr-
T TH AT & TV § o WL FY WA
Hge afimere f& s w1
9% TAUEE H G T AT ATBATE |
TH FTOF ag W IS & fr o wem-
A A far i, A2 I, AGET
o1 oY fear mar o w1 AT
gl qoar 7 faar & 1 1@ wegEW
fetiad giwimarz & faw w17 §,
T iR & T2 "X ;g FT AAT
g g FEY FEE w0 ! FHY
g & smagmEfead froag
weaTEw §  AWiEA F74 & fau seard
Y fpar sg 7 sreearsit § ard fEg
U FeARW A & THfas fadEar-
o F1 A1 /G F7D & | T JIHAT qCHAAT
A A FrorHAT TS 150 2w W aAdy
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s awT Wy § o wee o whesr
s T gt wifge, el frerae
w1 9o T TR | X Ay & ek
¥ WO wEA WA Igw o sedhT
Areda & AT ¥ arear og¥ f 35 @
g mIwurew wrg fF g
TP FT FTW T4

arT 7 feas a2 731 91 iF vy
I T AR AT T F7 wfuwT
dfq|rs ewFwr 2T &, gUAY A
T A ¥ THA &, Ao ma ) wfqq
Tg FLHTL UF FF § ¥ S IT &4
# foarer €, Qo wa £ sfeer A S
gy | WY 9 TS & A7 qi¥ goA HY
AR H Td §, qaz F¥ alor F fA
Nad § WX W FmmT qw
I = %t ®few &1 Sqar
g 8, wage g & At oF MY
qfefeafa dargt & | § sgaTg i+ o
AT T T TF F =zl ¥ 98 o 57
FIHMFATL TG AT A5AT MTHT
A AT g R F a9 a5 FE
wfirard, safrgrd afcfeais @t 2nf,
a3 #1 55 ¥ 39 feA qF weAnRw
HrEr AE RO FOT
SHRI DINEN BHATTACHARYYA
(Serampore): Only the other day

he has reprimanded the Government.
(Interruptions) .

st wew fagrd st @ T
HETET, T WS & A F gATAA[A-
A A A AR IR A
WY AEHT T W MqH & WH/A 9T
&3 ¥T 4730 AATHT OF TOAIHT FE
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T §Y 7 @A W9 1 Afwea & A
e g 5 T A S A -
qaF F W @ F F7A {0 qg W0
WEMRWT F1 ATMT F 0E § 3@ F fAg
qE A3 AHE T AU ART FR % qfaT
FaqgsFamina & qF mearw [l
FH FT AFAT aF TGN HG

SHRI SEZHIYAN (Kumbakonam):
I also rise to record my emphatic
protest at the way in which these
ordinances have been promulgated. ..

SHE] S. M. BANERJEE (Kanpur):
I had sent my name earlier, Sir. So,
I should be called earliet,

MR, SPEAKER: 1 think there is
some confusion. I believe Shri Sezhi-
yan has sent the notice later.

SHRI SHYAMNANDAN MISHRA
(Begusarai): This is a very grave
matter and it relates to the dignity
and the rights of Parliament....

SHRI S. M. BANERJEE: I had put
my notice earlier in that “Pandora’s
box".

MR. SPEAKER: The third name in
the list is that of Mr. Banerjee. But
now ] see two meore. 1 think Shri
Sezhiyan had sent the notice later.

SHRI SEZHIYAN: Yes.

SHRI S. M. BANERJEE: 1 am
relaying on the box. 1 had put my
notice in the box.

MR. SPEAKER: Shri Banerjee is
perfectly right. So, he may speak
earlier. Shri Sezhiyan may resume
hig seat now.

promulgated by the President on the
17th, I thought that this Government
did not care for the Parliament. I
hope it would not be misunderstood

1056 LS—I10
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if I say that they were not afraid of
your ruling or your observations on
this matter in this House,

I have already written to you what
my main objections are. My objec-
tion is regarding the ordinance listed
in item 6 of the Order Paper, because
these ordinances were promulgated in
the month of July itself. One of
them was brought forward on the
6th July, 1974 itself. One of the ordi-
nances was regarding dividend,
and another one was regarding the
freezing of the wages and the dear-
ness allowance of the poor workers
who have been asked to starve and
save some money for this Govern-
ments to squander. The third ordi-
nance wag again an amendment, and
the fourth was an amendment which
was issued to the ordinance which
had been promulgated on the 6th
July. Just ten days after promulgat-
ing the earlier ordinance, Govern-
ment realised that there was a typing
mistake, and that typing mistake was
corrected by a correct typist, and
again an ordinance was promulgated
on the 15th July, and again another
one was issued on the 1Tth July. I
have nothing to say against the pro-
posal regarding freezing if it is going
to apply to people who are getting
more than Rs. 15,000,

But my main objection is this.
When the summons had been issued
for this session and Parliament was
to meet on 22nd July, in spite of your
observations and the observations
made by your late-lamented prede-
cessor Shri Mavalankar and others,
Government never cared for them.
And they promulgated these ardi-
nances. In fact, I was expecting
another ordinance yesterday, because
one day was still left for Parliament
to meet and they could have passed
another ordinance yesterday.

I would request you, Sir, to treat
this matter very seriously as a con-
tempt of this House. This should be
regarded as contempt of the House,
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and contempt preceedings should be
launched against the Council of
Ministers including the Prime Minis-
ter. Even now, she is not present in
the House. Perhaps, she may be
framing another ordinance. I would
request you, Sir, to ask her to come
and answer our objections.

PROF. MADHU DANDAVATE
(Rajapur): Sir, I rise on a point of
uvrder. 1 want to kmow what proce-

dure is being followed. A number of
Memberg have given notice of statu-
tory resolutions of a substantive
nature, But 1 find that the hon.
Members who are speaking are mak-
ing substantive arguments, So, I
would like to know what procedure
is being followed in this regard. At
what stage are you going to take up
those statutory resolutions?

MR. SPEAKER: "The position is
very clear. That is a separate item.
Now, hon. Members are raising their
objections at the time when the
ordinances are being laid on the Table
of the House.

SHRI & M BANERJEE: On
behalf of the Council of Ministers,
the Prime Minister ghould have apo-
logised and regretted for . having
brought forward: theése . ordinances
when the session was already in sight.

I-mm mot disenssing: the centents of
the ordingnces now. They are well
known, and they will be opposed in-
side this House and eutside and they
will be met with eppesition by .all
these toiling -millions who  are
suffering because of the misdeeds and
migrule of ithis Government. -

S0 I would request you to tréat this
as a  matter of contempt or of
privilége of the House. This is a
privilege of the House. A few
moments ago we paid homage  to
those who are dead, but they consi-
der us to be dead; they do not even
wait for that.
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I would request you not to allow
this Government to express only
regret and get away with it. They
should look at it more seriously. On
this issue, they should have resigned
or, I can assure you, I shall resign
myself on this issue to uphold the
dignity of parliamentary democracy.

SHRI SEZHIYAN rose—

MR. SPEAKER: We have received
your letter late. The procedure is
that we had fixed that they should
come in advance, not at the time
when it is taken up. Otherwise,
there will be no end to this.

SHRI SEZHIYAN: This is a very
important thing. A spate of Ordi-
nances have been issued and are
only now presented to the House.
This is the first occasion when the
House is seized of this. We want to
protest against the way in which
they have been promulgated to cir-
cumvent parliamentary democracy
and in utter disregard of this House
and previous pronouncements from
the Chair. If you permit me, I
would say a few words; though the
Government oftentimes do not observe
it, at least we on thu: side gwe all
mpact‘ to you

SHRI DASARATHA DEB (Tnpﬁﬂl
East)! Every Member of this House
must go on record that this Govern-
ment is behaving ‘ih this Parliament
in this fashion. -We must protest
and our protest must be recorded.

st wwTe T W (FEYR) ¢
WSO WIS, I AT F WTAW AT AA
ZEAT Y & AT gW T L ¢ Y g W
& WIRW HT WALATT AG FT HHA IET
m&maﬁﬂwﬁtwﬁmﬁ{qt
o AN 2 EAfET ag AR ?éf
AT 1
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st geN W wwW  (F)
WY FT HIZATT FTA T 7T ZH F §L
Fag far 2 & sar3d aw
TR FY A1 T fAweT ?

SHRI PILOO MODY (Godhra):
1 suggest that you allow the entire
Opposition to get wp and say ‘w
protest’. =

WOOW WENW : 4 a1 W9 A &
®

SHRI SHYAMNANDAN MISHRA
(Bi{gus-urai): I do not recollect any
session’ which has not been preceded
by the issue of Ordinances. The rule
by Ordinance, as ev would
agree, is almost like a rule by mili-
tary junta. If we had a large num-
ber of such Ordinances coming, that
is a negation of democracy amd of the
parliamentary system.

Now, after having given repeated
rulings and after having seen the
persistent fouting of these rulings,
there are.only two courses open to
the Chair. Either the Chair vacates
its earlier rulings or the Chair insists
that this thing is not done in future.
This ‘s Bé&éeme a matler of absolute
jerépuladity Béfore every session,
the Government ' thinkk it a matter
of prestige'fo issue Ordinances as a
matter df show of its grandeur and
majesty. It- wants-to show that it
i mightier than the Parliament of
Ipdia. - Gtherwise, there can be no
.other :yepson or-justification for com-
ing out with Ordinances just on the
eve of the session when we do not
find that there is any economic or
otlier ratiohdle behind it. Even on
the. rationale of exfediency they
cannot convince us that it was SO
very necessary only a few days be-
fore Parliamerit met.

So I would request you either to
ask the Government  to adhere to
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your rulings or in protest against the
per_sistent tnd blatant flouting of your
ruling by Government, you should

vacate your ruling from the proceed-
ings of the House,

SHRI DINEN BHATTACHARYYA:
This is one of the reasons why my
party CPI(M) refused to attend the
Prime Minister's meeting with the
opposition leaders yesterday. They
are showing scant respect for parlia-
mentary democracy.

aeaw WP : I §1 W F FA
g TAET AT, W S H i
e g7
THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMATIAH): 1 have heard with
great respect the sentiments express-
ed by hon, members opposite. I
would like to assure them and you,
Sir, that Government have the highest
respect and esteem for the House and
for the Chair and we are second. to
none in that. Nor is any question of
prestige involved in issuing ordinan-
ces, I deny that. You, will appreciate
the special circumstances under which
these respective ordinances had to be
issued, which will undoubtedly be
explained by the Ministers concerned
when, these matters come up for dis-
cussiory 1 would request you to sus-
penrd your judgment till then.

_SHRI SEZHIYAN: What
jj.uls‘_m__ent h._e__-‘_expects? .

it vy el (a7 ¢ SRS R,
A T FT AW § | T AG T A
it gor Qifoe 1 & 7g FET TR £
& o spsaraer o PR M L X
gifar A AT 123 F dga fRg 10
-z el # fg g el 2 T -
'qﬁrﬁm&ﬁ:gaﬂ-wa‘mﬁfﬁﬁ
grawsar dt | afz ¢4 feafa at drgs
e ¥ WY TAF AL F qHA

ijs the
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T R TEW &, TETIH AW BT HY
AT o R §F AT O ST A
FaT T 4T 7 3AF G4 g% "o g
3T 0T FA 2 9T | W fAg 7T A0
3 o AW A w2 dforg g2 wrfe-
7 &AM OF FqCE 0T far S )

MR. SPEAKER: It was very in-
ieresting to hear you talk about my
previous rulings. I appreciate them
s0 much. The objections are mainly
te the ordinances issued in July. I
think even right up to 6th July, that
is @ reasonable time. The main
chjection is about the ordinances
issued on the 15th and 17th July. I
am going to Took into it as to what
was the urgent need for this quick
a2ction when already it was known
that the session is starting on the
22nd. The minister says he will try
to bring these facts before me.

ot o fomrd : 57 F ATg qREAAEY
ARIOEH 7471 751 § —7ar af & &g @
g

&

MR. SPEAKER: We can consider
that suggestion for future. That is
not the question at present. You
have quoted my rulings. That is the
cnly bad thing that sometimes ope is
confronted with one’s own rulings.
They are used only up to the limit
where they can be useful for youw
You have not read other part of it.
As to what is very clear and near I
have to decide. In that case, it was
just m day or two days earlier, Now
it ig five days, I should say, or even
cne week, You all kept quite over
that and gave me advice on other
matters. Still, I believe they must
satisty me as to what was the urgent
nature of it. I am not going to give
a ruling on that now. I must get all
the facts. Until then I am not going
ic displease you or gblige you.
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STATEMENT Re. MARKET LOANS FLOATED

BY THE CENTRAL GOVERNMENT, INCOME-

TaX (280 Anmpr.) RuULEs, 1974 anp
NOTIFICATIONS ETC.

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): I beg to
lay oa the Table:—

(1) A statement (Hindi and
English versions) indicating
the result of market loans
floated by the Central Gov-
ernment in  July, 1974,
[Placed in Library. See No.
LT-7067/74.]

(2) A copy of the Income-tax
(Second Amendment) Rules,
1974 (Hindi and English
versions) published #1 Noti-
fication No. S.O0 281 (E) in
Gazette of India dated the
14th May, 1974, under section
208 of the Income-tax Act,
1961,

(3) A copy each of the following
Notifications (Hindi end
English  versions) under
section 38 of thy Central Ex-
cises and Salt Act, 1944:—

(i) The Central Excise
(Third Amendment)
Raules, 1974 published in
Notification No. GSR.
1 Gazette of India
dated the lst June, 1974.

(ii) The Central Excise (Fiith
Amendment) Rules, 1974,
published in Notification
No. GS.R. 612 in Gazette
of India dated the 2ind
June, 1974

(iii) The Central Excise
(Sixth Amendment)
Rules, 1974 published in
Notification No. G.SR.
613 in Gazette of India
dated the 22nd June, 1874

Central Excise
Rules, 1974, published in



